
Manipur Land SRAVANA 11, 1882 (SAKA) 
Revenue and Land 

Tripura Land 
Revenue and Land 

Reforms BiZ! Refonn.s BiI! 

ClalUe 143, as amended, was added to 
the Bill. 

Clauses 144 to 155 were added to the 
Bil!. 

Clause 156- (Power to make rules) 
Amendment made: 

Page 54,-

for line 16, substitute-

"under" (6) 
[Shri Datar] 

Shri Sonavane (Sholapur Reserved-
Sch. Castes): Without giving us a 
copy of the amendments ..... . 

Shri Datar: Hearing is as good as 
seeing Or reading it. 

Shri Sonavane: ...... so many amend-
ments have been carried out. 

Mr. Chairman: The question is: 

"That clause 156, as amended, 
stand part of the Bill." 

The motion was adopted. 

Clause 156 as amended, was added to 
the Bill. 

Clauses 157 to 170 were added to the 
Bil!. 

The Schedule was added to the Bill. 
Clause l.-(Short title, extent and 

commencement) . 
Amendment made: 

Page 1,-

for line 7, substitute-

"(2) It extends to the whole 
of the Union Territory of Manipur 
except the hill areas thereof." (2) 

[Shri Datar] 

Mr. Chairman: The question is: 
"That clause I, as amended, 

stand part of the Bill." 

The motion was adopted. 
Clause I, as amended, was added to· ·the 

Bill. 

The Enacting Formula and the long 
title were added to the Bill. 

Shri Datar: Sir, I beg to move: 

"That the Bill, as amended, be 
passed." 

Mr. Chairman: The question is: 

"That the Bill, as amended, be 
passed." 

The motion was adopted. 

16.38 hrs. 

TRIPURA LAND REVENUE AND 
LAND REFORMS BILL 

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): 
Sir, I beg to move: 

That the Bill to consolidate and 
amend the law relating to land 
revenue in the Union territory of 
Tripura and to provide for the ac-
quisition of estates and for certain 
other measures of land reform, 
as reported by the Joint Com-
mittee, be taken into considera-
tion. 

I shall be very brief so far as the 
consideration of this Bill is concern-
ed for two reasons. One is that we 
have already discussed at great length 
the question of ceiling. In this CRse 
we follow the same principle except 
that we have introduced the words 
"standard acre". Here the words 
"standard acre" have been introducC4 
for the reason that there are two types 
of land. The definition of "standard 

-acre" has been given in the Bill as it 
has been approved of by the Joint 
Committee. As you will see from the 
definition, "standard acre" means one 
acre of 'lunga' or 'nal' or three acres 
of 'tilla' land. There are two types of 
land. One is inferior and the other is 
superior. Formerly we had put one 
acre of 'lunga' land and two acres of 
'tilla' land. It was considered that it 
might not be proper to put them :In 
that proportion. That is the reaSilD 
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[Shri Datar] 
why the Joint Committee have put 
one acre in respect of one and three 
acres m respect of the other. That is 
the reason why the word 'standard 
acre' has to be introduced. 

I may also point out that in Tripura, 
there was a class of intermediaries 
correspondine to zamindars or inam-
dars, etC. That is the reason why 
the law had to be very explicit. The 
law had to eive certain substantial 
rights to the person in possession. The 
same principle has been followed in 
all respects. You will find that in re-
gard to land revenue administration, 
certain other Acts from certain State~ 
were adopted. They also were not 
found satisfactory. That is the rea-
son why Government had to consider 
the whole question and they have 
brought forward th:s comprehensive 
Bill dealing with the various matters 
that we dealt with in the Manipur 
Bill. In addition to that, here, as 
I stated, we have to provide for the 
abolition of intermediaries and far 
other matters dealing with this ques-
tion. Under these circumstances, what 
was done was this. It was considered 
necessary to have a consolidating law 
dealing first, with the land revenue 
administration, and secondly, with 
the regulation of the rights between 
the various categories of holders. As 
I have pointed out, there were cer-
tain types of estates. One estate was 
known as kayemi taluks and the other 
was known as takshichi taluks, and 
there were a number of them. It is a 
matter of historical interest to know 
that in the case of the kayemi taluks, 
they had been permanently settled on 
these persons. That also had to be 
unsettled in view of the fact that these 
intermediaries, as holc!ers of these 
estates, had to be liquidated by allow-
tng them, if they were prepared to 
take land only for personal cultiva-
tion. Otherwise, they will not be 
entitled to hold the land at all. What 
was done was this. Government had 
to go into all the classes of persons 
who were holding land and special 

proVllllOns have been made. There-
fore, as I stated., land revenue ad-
ministration has been dealt with at 
great length almost on the same foot-
ing as we have done in respect of 
:t4anipur. 

Then, provision has been made lor 
survey and for settlement. In this 
case also, survey and settlement 
operations have already been started. 
It will take some more time to have 
the whole area completely surveyed 
and settled. As you are aware, these 
village records, like the -record of 
rights, are very valuable. That is 
the reason why Government have 
undertaken a systematic survey ex-' 
tending over a number of years. In a 
few years' time, that would be com-
pleted. So, it was considered neces-
sary that we should have a full and 
consolidated Revenue administration 
law. Then, in additiQn to what was 
done in the case of the Manipur Bill, 
here, we have to provide for the 
abolitlon of these intermediaries, for 
giving substantial rights, permanent 
rights, rights of ownership over the 
lands to the persons who were holding 
the lailds. The other usual provisions 
also have been introduced. 

So far as the other provisions are 
concerned, as you are aware, the 
principle was accepted that, in regard 
to the intermediary, if he desired to 
have land for his personel cultivation, 
equity required that he should be 
allowed to have the lands for his own 
personal cultivation. As I explained 
a few moments ago, the word 'pEr-
sonal cultivation' has to be under-
stood very clearly. Every man with 
the help of his own family can culti-
vate the land personally, and the ex-
tent or the orbit of the family has to 
be extended for the purpose to his im-
mediate relatives like his parents, 
father, wise and children etc. They 
can all together cultivate the land per-
sonally. In case they do not do it, 
they can have hired labour but on 
condition that at least tliere is per-
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sonal supervision. So, the minimum 
required is personal cultivation or 
personal supervision, and "supervi-
si:on" has also to be understood ill a 
very careful manner. A man cannot 
say that he would live in Calcutta Rnd 
carry on supervision of the land in 
Manipur Or Tripura. What is laid 
down here, as well as elsewhere, is 
that for enabling the person to carry 
on -personal cultivation in a proper 
manner, he will have to stay within 
a certain radius; in other words, he 
will have to stay as near the village 
where the land is situated as possible. 
Otherwise, it will not be a case of per-
sonal supervision, much less of per-
sonal cultivation in the sense of him-
self carrying on the agricultural opera-
tions. That is the reason why that 
particular point had to be mentioned. 

After this Act land has to be leased 
for a period of five years in the first 
instance, whatever -the written con-
tract or oral con tract to the contrary, 
and even after five years, -- as I have 
already pointed out, it will be con-
tinued for a further period or periods 
of five years. Circumstances have 
been mentioned where a tenant can be 
evicted. There also proper conditions 
or restrictions have been laid down 
and -provision has been made against 
improper evictions. 

The usual conditions have been laid 
down so far as ceilings are concerned. 
As I have pointed out, here Govern-
ment had to fall back upon the fixa-
tion of a standard acre in that there 
is a clear distinction in quality bet-
ween two Or three types of land. That 
is the reason why a standard acre has 
been fixed. A standard acre might be 
one acre in respect of superior land, 
and might be three acres in respect 
of other lands which are of an inferior 
type. The usual provisions regarding 
ceilings, transfers and other matters 
have been fully dealt with, and the 
provision regarding prevention of 
fragmentation has been introduced 
here also as in the case of Manipur. 

Thus, for the first time a systematic 
attempt has been made for the pur-

pose of having a complete revenue 
administration law just as we have got 
revenue Acts or revenue Codes in 
various States of India. For this pur-
pose, for the Territory of Tripura, we 
have got now an exhaustive law deal-
ing with land revenue administration. 
I might here again point out that the 
principles that have been followed in 
laying down the various prOVlSlons 
here are the same as in other States. 
We took into account the Bengal, 
Assam and other laws, and here we 
have followed generally the same prin-
ciples subject to such variations, which 
are not many, as are required by the 
peculiar conditions of Tripura. 

So far as exemptions are concerned, 
naturally in this case we had to think 
of the local conditions and the possi-
bility of the land being brought under 
coffee, tea or even rubber cultivation. 
There was just ii. possibility of some 
land being under sugarcane cultiva-
tion also. In respect of these, exemp_ 
tions have been granted, as they were 
granted on other -'lands in respect of 
other States. Thus, you will find that 
in respect of exemptions, the same 
care has been taken to see to it that 
no one takes undue advantage to de-
feat the provisions of this law. All of 
us are anxious that the income of this 
tiny State should be increased and 
that the people ought to be more pros-
perous. That is the reason why a 
provision has been made that in case 
certain landowners or agriculturists 
desire to bring it under tea cultiva-
tion or under coffee cultivation or 
under rubber cultivation or nnder 
sugarcane cultivation, then, there 
ought to be a provision or exemption. 
That is the reason why in this case, 
a special provision also has been made. 

Similarly, there. are special nrovi-
sions made for the tribal peopl~ also, 
because in this State as in Manipr, 
their number is fairly large. 

So, these are the main provisions 
in respect of this. I hope the provi-
sions of this Bill, especially as they 
have been approved of by the Joint 
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[Shrl Datar] 
Committee, will lend themselves to 
the full support of this House. 

Mr. Chairman: Motion moved. 

"That the Bill to consolidate and 
amend the law relating 10 land re-
venue in this Union Territory of 
Tripura and to provide or the ac-
quisition of estates and for cer-
tain other measures of land re-
form, as reported byihe Joint 
Committee, be taken into consi-
deration.". 
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The House will now stand adjourn-
ed to meet at 11 A.M. tomorrow. 

17.01 hrs. 

The Lok Sabha then adjourned tit! 
E!everl of the Clock on Wednesday. 
August 3, 1960/Sravana 12, lSQ2, 
(Sakal. 




